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covering a net water area of ap­
proximately 1,393 ha. in 4 districts 
viz. East Godawari, Krishna Nel- 
bre and Prakasam at an estimated 
cost of Rs. 80.80 crore;

(ii) continuation of implementation of 
the ongoing programmes for de­
velopment of brackishwater aquac­
ulture both under the State Sector 
and the Centrally Sponsored Sec­
tor;

(iii) undertaking area development 
programmes for benefiting the tar­
get group in the State Sector;

(iv) promotbn of semi-skilled opera­
tors through backyard hatcheries; 
etc.

Dankuni Coal Project

4692. SHRI RAM NIHORE RAI: Will the 
Minister of COAL be pleased to state:

(a) whether the work on the Dankuni 
Coal Project has been discontinued;

(b) if so, the reasons therefor;

(c) the amount spent on the project so
far;

(d) the estimated percentage of cost 
escalatbn as a result of price rise; and

(e) the time by which the project is likely 
to be completed?

TH E DEPUTY MINISTER IN TH E 
MINISTRY O F COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (e). No, Sir. The project has 
been physically completed and is in the 
process of fully commissioning. Commer­
cial production of gas was started from May 
’90. Thepresentproducttonofgasby Dankuni 
Coal Complex project is around 3 millbn eft.

per day against the rated capacity of 20 
million eft. per day. The full commissbning 
of the plant is dependant on the acceptability 
of the committed quantity of gas by the 
Greater Cabutta Gas Supply Corporatbn -  
an Undertaking of the State Government of 
West Bengal. The capital expenditure on the 
project is Rs. 126.36 crores up-to Novem­
ber, 1991. The revised cost of the project 
has been estimated as Rs. 135.37 crores 
against original cost of Rs. Rs. 49.27 crores.

Patent Rights Tor Seed Breeding 
Technology

4693. SHRI BHOGENDRA JHA: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether an adverse impact of pat- 
entisation on seed breeding technobgy was 
one of the main points discussed at a Na­
tional Workshop held in New Delhi on No­
vember 26, 1991.

(b) if so, the details thereof; and

(c) the reaction of the Unbn Govern­
ment to the demand for patent rights for 
seed breeding technology by the 
multi-national companies at G A T T  talks and 
Intellectual Property Rights?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F AG RICULTURE (SHRI 
MULLAPALLY RAMACHANDRAN) (a) and
(b). National Working Groupon Patent Laws, 
a non-government organisatbn held a work­
shop on November 26,1991 on Agriculture, 
Intellectual Property Rights and other re­
lated G A TT  issues in New Delhi. The Work­
shop had argued against the adoptbn of 
Intellectual Property Rights in the case of 
plants and animals.

(c) Under the Indian Patent Act, seed 
and planting materials are specifically ex­
empted. This is the Government stand so
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far. However, the question of patent rights 
for seeds is being examined presently by the 
Standing Policy Planning Committee of the 
Governing Body of I.C.A.R.

T/ilks with Chinese Premier

4694. SHRI SANAT KUMAR MANDAL: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to staler

(a) the outcome of the talks held be­
tween the Chinese Premier and the Indian 
leaders on various bilateral matters during 
his recent visit to India;

(b) whether bilateral issues such as 
Indo-China border dispute,Nuclear 
Non-Proliferation Treaty and border trade 
also figured in the talks; and

(c) if so, the details thereof?

TH E MINISTER O F  EXTERNAL AF­
FAIRS (SHRI MADHAVSINH SOLANKI) (a) 
The Chinese Premier Mr. Li Peng visited 
India from 11-16 December 1991. He held 
wide-ranging talks with the Prime 
Minister.Shri. P. V. Narasimha Rao, and met 
with the President and the Vice President.

The leaders of. the two countries ex­
pressed satisfaction at the improvement of 
India-China relations in recent years, and 
reaffirmed their readiness to continue to 
develop friendly, good neighbourly and 
mutually beneficial relations on the basis of 
theFive Principles of Peaceful Co-existence.

(b) and (c). Bilateral issues including the 
boundary question and functional coopera­
tion in various areas of mutual interest, in­
cluding in the area of border trade, were 
discussed between the two sides. Issues 
related to the Nuclear Non-Proliferation 
Treaty were discussed during which India’s 
consistent and principled policy on nuclear 
issues was reiterated to the Chinese side.

Both sides reiterated that efforts would 
be made to arrive at an early and mutually 
acceptable solution to the boundary ques­
tion through friendly consultations. The two 
sides also agreed to maintain final settle­
ment of the boundary question.

The two sides positively appraised 
cooperation in trade, culture, science and 
technology, and agreed to expand coopera­
tion in agriculture, energy, public health and 
education.

An agreement on the re-establishment 
of Consulates General in Shanghai and 
Bombay, a Consular Convention,a Memo­
randum on the Resumption of Border Trade, 
a Trade Protocol for 1992, and a Memoran­
dum of,Cooperation in the Peaceful Applica­
tions of Outer Space Sciences and Technol­
ogy were signed during the visit of the Chi­
nese Premier to India.

Oil Drilling Operation in Ramanathapu- 
ram District of Tamil Nadu

4695. DR. V. RAJESHWARAN: Will the 
Minister of PETROLEUM  AND NATURAL 
GAS be pleased to state:

(a) the steps taken by the O N G C  to 
complete oil drilling operations in 
Ramanathapuram district in Tamil Nadu;

(b) the time by which the drilling opera­
tions arejtkely to be competed.

(c) whether there is any proposal for 
setting up a refinery unit in Ramanathapu­
ram district; and

(d) if so, the details thereof?

TH E MINISTER O F  S TA TE  IN THE 
MINISTRY O F PETROLEUM  AND NATU­
RAL AND MINISTER O F  S TA TE  IN THE 
M INISTRY O F  D E F E N C E  (SHRI S. 
KRISHAN KUMAR): (a) Well Uchipullil is


